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CENTRAL ELECTRICITY REGULATORY COMMISSION 
                                                         NEW DELHI 
 

Petition No.550/MP/2025 along with IA No.130/2025 
 

Subject                 : Petition under Section 79(1)(f) of the Electricity Act, 2003, seeking 
an extension of the start date of connectivity as per the Intimation 
of Final Grant of Connectivity dated 19.1.2024 and quashing of 
the invoices dated 7.2.2025 and 3.3.2025 issued by CTUIL. 

 
Petitioner             :    Ayana Renewable Power Four Private Limited (ARPFPL) 
 
Respondents       :  Central Transmission Utility of India Limited (CTUIL) and Anr. 
 
Date of Hearing    : 20.8.2026 
 
Coram                  : Shri Jishnu Barua, Chairperson 
 Shri Ramesh Babu V, Member 
   Shri Harish Dudani, Member 
   Shri Ravinder Singh Dhillon, Member 
     
Parties Present     :  Shri Samarth Kashyap, Advocate, ARPFPL 
   Shri Anubhav Mishra, Advocate, ARPFPL 
   Shri Rahul K Shaji, Advocate, ARPFPL 
   Shri Atulya Singh, Advocate, ARPFPL 
   Ms. Poorva Saigal, Advocate, CTUIL 
   Ms. Pallavi Saigal, Advocate, CTUIL 
   
          Record of Proceedings 
 
 At the outset, the learned counsel for the Petitioner requested an adjournment 
due to the unavailability of the arguing counsel. Acceding to the request, the 
Commission adjourned the matter as the last opportunity. The interim direction issued 
vide the Record of Proceedings dated 6.1.2026 shall continue till the next date of 
hearing.  
 
2. The Petition will be listed for hearing on 22.9.2026 
   
                             By order of the Commission 

Sd/- 
   (T.D. Pant) 

Joint Chief (Law) 


